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IMPLEMENTATlO" or COAL WA(;I 
BOARD'S AWARD 

3209. SHRI DEVEN SEN : \ViI! the 
Minister of LABOUR AND REHABILI-
TATION be pleased 10 slate: 

(a) whether it is a fact that a strike notice 
has been servcu by the Young India Khan-
dan Mazdoor Trade Union on NeWlon 

Chikly Collieries on the 15th January, 
1968 demanding implementation of the Coal 
Wage Board's award on categorization and 
pay for Sundays' work etc.; 

(b) whether it is also a fact that most of 
the old workers are being discharged on 
various pleas without 'LOy compensation 
and service conditions are being changed 
illegally for all; and 

(c) if so, the steps \\ hich Government 
propose to take to protect the rights of work-
ers? 

THE MINISTER OF LABOUR AND 
REHABILITATION IfSHRI jHA1 HI) : I,) 
Yes. The strike notice however is cated the 
16th January, 1968. 

(b) The ficlcl officers of the Central 
Industtial Relations Machinery arc examin-
i ng the matter. 

(c) On receipt of the strike notice the dis-
pute was taken up in conciliation by the 

. Assistant Labour Commissioner (Central), 
Chhindwara. The conciliation proceeding 

I have, however, ended in failure and the 
matter is under the active consideration of 
the Government. 

STRIKE BY WORKERS OF KARNAI 
COOPERATt\T TRA"SPORT SOCIEH 

3110. SHRI M. R. SHARMA: 
SHRI K. N. PANDEY: 

Will the Minisler of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether it is a facl that the transpNt 
\\','r~crs emplo:cc! hy the Karnal Coopera-
tive Transport Society and other two of its 
allies have gOIl\! on slrike as a consequence 
of lo;k-out declared hy the said societies 
p.lralysing the.' roaJ\vay t;Oll1mt',lication C(lI11~ 
pletely; and 

(b) if so, the slep' which Governmenl 
helve laken to ,ellie the ui'pule ? 

THE MINISTER OF LABOUR AND 
REHABILITATION fSHRI HATHI) : 
fa) Yes, the workers went on strike fn>m 
8-1-68 to 23-1-6H. There was no lock-
out. 

Ib) At the inlervention of the State 
Labour Department, a settlement between 
the parties was reached and siFned on 
~3-~-6~ and the strike was called off with 
effect from 14-"-68. TI,e main issue re-
garding payment of dearness allowance has 
been referred to adjudication. 
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